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BEFORE THE NATIONAL GREEN TRIBUNAL
b (WESTERN ZONE) BENCH, PUNE
EXECUTION APPLICATION NO. 02 OF 2023 (WZ)
IN

ORIGINAL APPLICATION NO.05 OF 2021 (WZ)

Santosh Patil ...Applicant
Versus
Member Secretary & Ors ...Respondents

|, Gangadhar B. Gagare, adult, Indian Inhabitant, resident of Mumbai,
working as Executive Engineer , for & on behalf of the Respondent
No.2 (SRA)}, having office at Administrative Building, Anant Kanetkar
Marg, Bandra (E), Mumbai-400051, do hereby state on soiemn

affirmation as under:

. 1 say that | have perused the copy of the Execution Application filed

by the Applicant and in reply thereto [ have to sate as under:

. | say that this Respondent filed a Misc. Application No.2 of 2022

seeking extension of time to hold the joint meeting with respondent
Nos. 1 & 3 by two weeks, which was directed to be held within four

weeks by this Hon'ble Tribunal vide an order dated 02.02.2022. This
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Hon'ble Tribunal vide an order dated 15.03.2022, was pleased to allﬁi(:):ﬁﬁ b
the said Application and granted extension to hold the said meeting,. |
crave leave to refer to and rely upon the said Order dated 15.03.2022
as and when produced.

. I say that in pursuance of the order dated 02.02.2022 read with the
order dated 15.03.2022, a joint meeting was held on 15.03.2022, when
project proponent was asked as to how and when they will comply
with issue of parking to Rahab Building in compliance to LC
conditions and was directed to submit action plan. [ say that in
pursuance of direction given in the meting the Project proponent
submitted representation whereby the action plan was claborately
given. The PP has agreed to provide 502 number of parking for rchab
and redevelopment buildings in the three parking towers to be
constructed at the location within the project boundary as per the plan
submitted with it. The copies thereof were also forwarded to the office
of MPCB, CPCB as well as SEIAA.

. I say that this Respondent being the planning Authority duly
sanctioned the plans for three car parking towers 1, 2 and 3 for use of
rehab and redevelopment occupant exclusively. The PP has given a

regisﬁtered undertaking. The Developer (PP) was also directed to




e TS SR e M g

190

bt the three parking towers. The estimated cost for construction of said

three parking towers as per detailed construction area adm. 40 sq.mt

per parking as per Regulation 44 (6) note (11) of DCPR-2034, rate of

cost of constructions and sale residential rates as per ASR 2022-2023

trictly comply and complete in a time bound manner the construction

T B

was worked out as Sixty Crores Seventy —Four lakh Twenty Thousand . ..o

Rupees Only, and hence the PP was restrained from dealing with 2
flats no. 3401 and 3601 of Tower A of the said sale building in the S. R
Scheme. Till the said three parking towers are constructed by PP the

SRA shall have lien on the said two flats. The lien will be lifted on

completion of the three parking towers. [ say that the said action pl_@f_

submitted by the PP is also duly accepted and approved by MPCB vide
there letter dated 3™ June 2022, The PP was asked to strictly follow
the time bound construction of satd parking towers and to submit six
monthly compliance report to the committee duly appointed by NGT.

Hereto annexed and marked EXHIBIT "A" AND "B” is the copy of

said undertaking dated 28" June 2022 of the PP and approval letter

dated 3™ June 2022 of MPCB.
. [ say that the Project Proponent vide its registered undertaking dated

28.06.2022, has submitted the action plan, which was duly circulated
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to the SEIAA, SPCB and CPCB. | say that the PP has given a schcdu“f >,
of completion for two parking towers, comprising of 330 car parking
spaces, which shall be constructed before occupation of the Rehab
building Nos. 15 & 16 or within 3 years, whichever is carlicr. The third
parking tower comprising of 172 car parking spaces shall be
constructed by the PP before occupation of the Rehab tenement
building in the amalgamated plots or within two years whichever is
carlier. The Joint Committee has duly accepted the said action Plan of
the PP and has directed the PP to strictly comply with the said
conditions for the provision of 562 car parking spaces for the rehab
buildings. The Committee further directed the PP 1o submit  six
monthly compliance reports to the Committee, the Commitice has also
dirccted the present Respondent to ensure necessary regular follow up,
in respect of the compliance with respect to the 502 nos. of car parking
Spaces as per the approved amended planina lime. bound mannecr.

+ I'say that the PP had obtained EC dated 6" March 2012 in respect of
the project which is the subject matter of this Application and in the
said EC there was no condition laid down by Respondent No.1 about

providing parking's to the Rehab Buildings. I say that PP thercafter

have pbtained EC dated 28t January 2016 wherein for the first time the

4
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condition was laid by Respondent No.1 to provide 500 numbers of

iy parking for Rehab Buildings. I say that earlier PP has proposed 14

numbers of Rehab Buildings at the time of obtaining EC dated 6"
March 2012 and subsequently the PP has proposed 25 number of
Rehab Buildings. The EC was obtained on 28™ January 2016, when six
Rehab buildings were completed with the OC and were thus handed
over to the eligible Slum Dwellers much before obtaining the EC dated

28" January 2016. Hercto annexed EXHIBIT : "C "' and" D" are the
copies of EC dated 6" March 2012 and 28" January 2016.

8. I respectfully say and submit that the order dated 02.02.2022 has been
complied with and hence the present Execution Application filed by

the Applicant is not maintainable and deserves to be closed.

Solemnly affirmed at Mumbai ) %ﬂ/

Dated, this ffhday of April,.2 Deponent
BEFORE E
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M.ScLL.B
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@ Documen: Handling Cha?ges

inspector General of Registration & Stamps

o4

| Receipt of Document Handling Charges

RRN S]] 2806202202444

Receipt Date  28/06/2022

4

ict Mumbai District.

Ent Handling Charges for the Document to be registered on Document No.
f dated 28/06/2022 at the Sub Registrar office Joint S.R. Mumbai City 3 of the

fBesaced\
(T

T 480

C/"“f’j

i .
‘ Payment Details W

Bank Name SBIN

Payment Date  28/06/2022

Bank CIN  10004152022062802275

REF No, 217978975728

Deface No  2806202202444D

Deface Date  28/06/2022

This is computer generated receipt, hence ne signature is required.

A
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MTR Form Number-6

ll GRN MH004085993202223P |BARCODE

LRI ENLHTTIEE EEROEITLTL S 1

Date 28/06/2022-10:58:08 | Form ID

252

5 \\ -
Dapartment Inspéctor-_Genera_"‘Of Registration

Payer Details

: ‘ . Stamp ?ut\{ . TAX ID / TAN (If Any)
. iype of Payment ﬁeQiﬂ’?@ng
’ T nTy o, PAN No.[If Applicable}
& ;f“
Office Name BEESMGISTRA MUMBAI CITY 3 Full Name Skylark Buildcon Pvt Lid
. Y
R -
Location “:- Mf{&&y
Year . .ﬁ3 One Tima Flat/Block No. C.S. Ne.286{pt) and 912 of Lower Parel Division
Account Head Details Amount In Rs. | Premises/Bullding
0030045501 Stamp Duty 500.00 | ReaciStrest plot No. 1076, 1077
i 003_0063301 Registration Fee 1000.00 | Area/Locality MAHIM
i
' Town/Clty/District
.' PIN 4loflofo|1]8
Remarks (If Any}
SecondPartyName=SRA~
i Amount In | One Thousand Five Hundre
‘Total 1,500.90 | Words . m
Payment Details STATE BANK GF INDIA FOR USE IN RECEIVING BANK
: Cheque-DD Detalls Bank CIN | Ref. No. ‘-100005020220628005'92 6692033230138
.equeIDD No. Bank Date. | RBI Date | 28/06/2022,10:59;34 Not Verified with RBI
Name of Bank Bank-Branch STATE BANK OF INDIA
i Name of Branch Scroli No. , Date Not Verified with Seroll
LDepartment ID: Mobile No. : 8828346561
NOTE:- This chatlan is valid for document to be registered in Sub Reglstrar office only. Not valid for unregistered document. .
mé} oot Bad GuId PRI TIE] SIE . 1 ST KT’ et worel. ¢l
=]l " I

Page 1/1

!
S

RORR

Print Date 28-06-2022 11:00:35




MTR Form

CHALL

Number-6

‘FRN MH00408999§2%2223P

garcooe  § [IELH ROV 30N DIENEEEVARREIL R

Date 28/06/2022-10:59:08 | Form ID

O
Departmeni  Inspgetor | \nera! Of Registration

Payer Details

i é_“’”“ﬂ i TAX ID / TAN {If Any)
"Type of Payment Regigtratan Fee ¥
e PAN No.(If Applicable}
". “;-‘-\;y,b;! i
OHice Name ',E%WUB REGISTRA MUMBAI CITY 3 Full Name Skylark Buildcon Pvi Lig
N
Locati
[ oratl?:fj
‘t‘ear‘—'/’2022—2023 Ong Time Flat/Block MNo. C.S. No.286(pt) and 912 of Lower Parel Division

Account Head Details Amount in Rs,

Premises/Building

plot No. 1076, 1077

i0030045501 Stamp Duty 500.0¢ | Road/Street
=
. 6030063307 Registration Fee 1000.00 | Areafl.ocality MAHIM

Town/City/District

PiN

Remarks {If Any)

SecondPartyName=5RA~

Amount In | One Thousand Five Bun
1,500.00 [ Words
Payment Details STATE BANK OF INDIA FOR USE IN RECEIVING BANK
Gheque-DD Details Bank CIN [Ref. No, 10000502022062800552| 6692033230138
.‘equeIDD Ng. Sank Date |RBiDate |28/06/2022-10:59:34 Not Verified with RBI

v
i Name of Bank

Bank-Branch STATE BANK OF INDIA

1 Name of Branch
|

Scroll No. . Date Nol Verified with Scroli

Departmant 10
G Bl i k: Z

Tz challan is valid for ¢ecument to be registered in Sub Registrar office only.
futn el leRirren T RN el TRl SETeNal e S

Mabite No. : 8828346561
Not valid for unregistered document.

AR ¢t wRTEATE TRl HER ol 91 ol

fanze Hetatds "5
W Sr. No. Remarks Defacement No. Defacement Date Userld Defacemen{ Amount
‘,‘- 1 (i8)-450-11729 0002088996202223 28/06/2022-15:10:27 IGR184 -y ﬁ e 500.00
i 2 (1S)-450-11728 0002088806202223 28/08/2022-156:10:27 1GR184 A N\ 10000
[ Total Defacement Amount Y5000
Page 1/1 Print Date 28-06-2022 03:27:13




REGISTERED UNDERTAKING

[, Dinesh D. Naik, age major, occupaﬁdn‘Development and

Business, resident of Mumbai, do hereby state and undertake on

solemn affirmation asunder.

L.

I say that I am authorized by the board of Directors of M/s.
Skylark Buildcon Pvt. Ltd.to execute the present Affidavit cum
undertaking.

[ say that our‘_Company is executing the Slum Rehabilitation
Project on land C.S. No.286(pt) and 912 of Lower Parel
Division and final plot No.1076, 1077& 1078 of Mahim
Division for Shree Sai Sundar Nagar SRA CHS amalgamated
with Balkrishn Gawde SRA CHS. The said scheme is clubbed
with schemesGomata Nagar CHS Ltd. and Nehru Nagar CHS
ete.

I say that in respect of said scheme we have obtained
Environment Clearance dated 28.01.2016 we have proposed to
construct 502 numbers of parking spaces for rehab component in
respect of said S. R. Scheme.An application No. 05 of 2021
(WZ) was filed by one Santosh Patil and Anr. before the
Hon’ble National Green Tribunal. The Hon’ble NGT had

constituted a Joint Committee dated 18.11.202.1@.@9_1;11):1&5,1,1& of
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4.

Hi_:%_':_ ke B, :
“and SEIAA to ascertain the state of

I say that the Joint Committee has filed report dated 18.11.2021
stating that the parking spaces for rehab component are got
provided as per EC condition. So the Hon’ble NGT has directed
the SRA to hold joint meeting in coordination with SEIAA,
SPCB and to take remedial action by restraining the Developer
(project proponent) from any further alienation till EC condition

is complied with or Joint Committee file completion.

- I say that accordingly a joint meeting was held by Hon’ble

CEO/SRA on 15.03.2022 in coordination with SEIAA and
SPCB through Mr. Yadav, Sub-regional officer of MPCB was
present in said meeting, The Hon’ble CEO after hearing the
project proponent and after discussion about the issue gave
directions to us to submit action plan as per DC Regulation and
EC dated 28.01.2016.

Accordingly, action plan is submitted by us on 21.03.2022.

[ say that the action plan submitted by us was forwarded to alt
the members of joint committee i.e. SEIAA, SPCB & CPCB

through email gs well as the action plan was shared through

-2 I 2

9 9L9aL
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email along with the
correspondence.

| sav that in our action plan we have proposed to construct 3
parking towers for total 502 parking spaces. We have also given
schedule of completion of 2 parking towers comprising of 330
Car parkingswhich shall be constructed before occupation of
rehab building no. 15 & 16 or within 3 year whichever is earlier.
The 3parking towers comprising of 172 parkings will we
constructed before occupation of the rehab component building
in the amalgamated tower plot or within 2 years whichever is
earlier. |

I say that the joint Committee has accepted our action plan and
in report forwarded through email dated 09.06.2022 by MPCB.
The joint Committee has given directions to us to strictly follow
the submitted approved amended plan for thé prdviéion of 502
parkings spaces as per time bound program. Further the joint
committee has directed to submit this monthly compliance report
to the joint Committee and SRA. The directions are also given to

SRA to ensure necessary regular follow up in respect of

completion of 502 numbers of parking spaces.as -per. approved

" e
4 o Y -,
= s S W A

amended plan

2 -3
ap——r T

time bound Program. .« .. - —o- i
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report to joint Committee as well as SRA.

10. 1 say that towards security of performance of aforesaid
directions we create the lien of SRA in respect of 1771 sq. mtrs.
unencumbered sale built up area in sale building along with the
present Affidavit cum undertaking. I am enciosing a floor plan
wherein the portion on which the SRA shall have lien is
hatched/red colour.

11. I say that till the due completion of construction of 3 parking
towers, we will not sell, alienate or create 3™ party interest in
said lien portion.

12. I‘ say that in the event of our failure to construct 3 parking towers

-the SRA without notice or consultation shall be entitled to
sellfche said lien portion and to construct the 3 parking towers
from sale proceeds.

13. T say that we will abide by the orders of any Court, Authority or

- = -.'-Tﬁb}ii;:;ﬁ'tﬁa"?‘hiay be passed in future in respect of subject S. R.

Scheme. i
5
IS ~ 3
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its officers against any kind of loss, damage, or any injury
caused to due to grant or further permission to subject S. R.
Scheme.

[ say that whatsoever is stated herein above is true and correct to

the best of my knowledge and belief, hence this undertaking.

Solemnly affirmed at Mumbai )
Dated this 28 Té\ay of June,2022 ) .

Dinesh D. Naik

Authorised Signatory,
M/s. Skylark Buildcon Pvt. Ltd

Date - 2814|202
Place: Mumbai

D 6}««

Wé,
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SLUM REHABILITATION AUTHORITY ~ *~

(Propowal Ho. G-8/MCGM/0019/19950615

pate:( 2/ OCT 2020

To,

Architect : Shri. 8 Neve
M/s Sanjay Neve & Associates
302, Oomkareshwar, Linking Road,
Behind Kandarpada Talav,
Dahisar (West), Mumbai — 400 068.

Mlope . M/s. Skylark Buildcon Pvt. Ltd,
& M /s Vrupda Enterprises (Jointly)
402, 54-B, Sagar Avenue, 4th floor,
Junction of 5.V. Road & Lallubhai Park Read,

Andhert (W), Mumbai — 400 038.

yel‘ézty : Shree Sai Sunder Nagar CHS Ltd, .
Clubbed with Gomata Nagar CHS Ltd. & Nehru Nager -CHS Lid.

Grant of Revised LOI for Proposed S. R. Scheme of Sai Sunder
Nagar CHS Ltd. & Others on plot bearing F. P, No. 1076, 1077,
1078 of TPS - IV of Mahim Division, C.'S. No. 286 {pt.} & 912 of
Lower Parel Division and clubbed scheme of Gomata Nagar CHS
LTD. on plot bearing C. S. No. 438 & 1/268 of Lower Parel
Division & Nehru Nagar CHS ltd. on C. S. No. 268 [ptj, 286 (pt.},
437 (pt) of lLower Parel Division and with amalgamation of
proposed S. R. Scheme of Balkrishna Gawade CHS Ltd. on plot
bearing C. S. No. 912 & C. S. No. 286 {pt.) with proposed S. R.
Scheme of Mubadeveli Prabhadevi CHS (Prop.} & 7 others on plot
bearing C. 8. No. 911 & 24/911 of Lower Parel Division, in G/S

Ward.
Reference: SRA/ENG/219/GS/ML & PL/LOL

Gentlemen,
With reference to the above mentioned Shum Rehabilitation Scheme and on

the basis of documents subrmitted by applicant, this office is pleased to issue this
Revised Letter of Intent (LOI}, as per the provisions of Regulation 9(6)(b) of DCPR
2034 for partial conversion of Scheme, subject to the following conditions:

Sublect :

No. SRA/ENG/Z19/GS/ML & PL/LOI

s
A, Clubbing and Amaligamation in the scheme:; m" ] a

Clubhing:
¥
Q I Sy

XY

09(9ag

Qo

. LAY o] .
T Y SE N
Administrative Building, Prof. Anant Kanekar Marg, Bandra {East), Mﬁbai.- 400 051.
Tel.. 2656 5800, 2659 0405 7 1878, Fax : 022-2650 0457, Emall: nfo@sra govii ~ -~

#

=
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BRAENGR19/ 58 f MLAPL/LOL

& 1/ 268 of Lower Parel Division. :
w Zb} S.R. Scheme of Nehru Nagar CHS Ltd. on C.S. No. 268(pt), 2886(pt}, 437 (pt)
; é%a Ré(bf 1 Division.
X Wig 209 Rehab tenements (i.e.8571.51 Sq.Mts. rehab compenens)
e Sai Sundar CHS Ltd. to. Gomata Nagar CHS Ltd. And by
1k sale BUA adriessuring 6208.54 sq.mt. from Gomata Nagar
‘§o Shree Sai Sundar Nagar CHS Lud.
iftihg 29 Rehab tenements (i.e. 936.41 Sq.Mts. rehab component]
prece Sai Sundar CHS Lid. to Nehru Nagar CHS Lid. And by
theificing sale BUA admeasuring 1356.18 sq.mt. from Nehru Nagar CHS
s ETd. to Shree Sai Sundar Nagar CHS Ltd.
» Amalramation:
a} S.R. scheme of Balltrishna Gawade CHS Ltd. situated on plot bearing C.S.
1n0.912 & C.8. n0.286 [pt) and
bl S.R. scheme of Mumbadevi Prabhadevi CHS (prop.) situated cn plot of
C.S. no.911{pt.) & C.5. no.24/911 of Lower Parel Division.
¢l Vighnaharta SRA CHS (Prop.} situated on plot of C.S. no. 286 {pt} of Lower
Pare!l Division.
4] Vighnarajendra SRA CHS(Prap) situated on plot of C.S. no.286 {pt) of
Lower Parel Division.
€] Omkar SRA CHS(Prop.) situated on plot of C.3. no.286 (ptj of Lower Parel
Division.
{l Shr. Ganesh SRA CHS{Prop.} situated on plot of C.3. no.286 (pY) of Lower
Parel Division.
Kamgar Nagar 2 CHS (Prop.) situated on plot of C.8. 1n0.286 (pt} of Lower
Pare! Division.
Astavinayak SRA CHS3.(prop.) situated on plot of F.P.no.1072 {pt) of TPS-
IV Mahim Division
Shiv Samrat SRA CHS(Prop.) situated on plot of C.S. no.286 {pt} of Lower
Parel Bivision.

o=

[l

B. That all the conditions of last LOI dated 03}05/2014 ‘shall be
complied and subject to the following additional conditions:

€. Conditions of last LOI dated 15/03/2017 are Edited as follows:

I That the Condition Nos. 22 of the Revised LOI issued en 15/03/2017 is
deleted.

H. That the other conditions of the Revised LOI issued on 15/03/2017 are
continued except for the Condition No. 4, 5, 7, 8, 19, 24, 25 & 27 which are
modified as foliows:

4. That the built up area for sale and rehabilitation shall be as per following
scheme parémctcrs. In the event of change in area of plot, Nos of eligible
huts etc. the parameters shall be updated from time to time.

“»

= - 2|
LRSS
RoRR

\ a] S R Scheme gf Shree Gomata Nagar CHS Ltd. on plot bearing C.S. No.438 o
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% SRA/ENG/219/G3/MLAPLILOI W\
.-/ The salient features of the scheme are ) o ‘
Sr " Descriptien Gomsata Nagar Kehro | Bal o ey v Total
3 : CHS Nagar In Sq.Mts
CHS R i
In 8q.Mts In Sq.Mis. < ’
i {as per DCR 1991) (as per Reguletion
! _ As per OC Granted |_Si6){k) of DCPR 2034
i Plot area considered for j B j PR i
f Scheme with  partial 4198.01 825.50 - 66748.16 TY771.67
: Development as  per
DCPR 2034
Z. i Deductions for
a. D. P. Road & Road Ni Nil 22428.89 22428.89
{ Set Back
b Pvr Plot niot N.A. 10.30 NA. 10.30
: considered for :
Scheme
{r. 35% ROS 1.5 N.A. N.A. 2964.57 2964.57
_ i |Garden) to be
handed  aver to
: MOGM
Total Deductions Nil 10.30 25393.46 25403.76
i 3. | Net Plot area 4198.01 815,20 41354.70 T 46367.91
t 4. | Addition for FSI purpose K
} a. D. P. Road & Road Nil Nil 22428.8% 22428 89
i Set Back
| b. ROS 1.5 (Garden) Nit Nil 2964.57 ' 2964.57
‘FS. [ Total Plot area for FSI 4198.01 815.20 66748.16 71761.37
; i purpose
. & Piol Area considered as
!per Permissible FS1 & | 2429.07 | 1768.94 815.20 964.45 65783.71 71761.37
- T/D as per earlier LGOI
{7 TFS] Permissible as per 2.50 3.00 2.50 3.00 4OQW L -
. Earlier LOIs and as per dmmeknel
: DCPR 2034 for part more
: purtion under conversion .
i 8. | Built up ares permissible | 6072.68 | 5306.82 | 2038.00 | 2893.35 | 26313484 | -
for the Scheme Bﬁm
: s i
i 9. | Totzl BUA Permissible 11379.50 2038.00 266028.19 .
10. | Rehab Built up area 1347.25
proposed {after Clubbing 6082.41 + + 690.75 694981.60 +42__893.00 126292.05
of Scheme] 5297.04 SI2038:00 = 112874.60 :
= 11379.45 .
11. | Rehab Component 8278.05 1808.24 | 9377002 + 6455262 |
{Before Clubbing) =158322.64 . .~ | 168408.93
12. | Rehab Component B278.05 +8571.51 | 180824 | (93770.02) +64552.62"
Proposed (after Clubbing) =16845.56 +936.41 (8571-'_.5;_{93_’_5 41) 168408.93
! 2744.65 | N
13. | Sale BUA permissible 11379.50-6082.41 | 2038.00- | ]
{Before Chibbing) insitu, =5297.09 1347.25 - 173818.40
. : =680.75 _ 50 .
! i+ 1 Sale BUA permissible 16849.56 — 274465 16783056 %105
! (After Clubbing) 8571.51. .. .{ -936.41 =17.62I.'Za‘2i09 #, 183786.81
3
0
v




Mmgas MLUEPL/LOI
=8278.05 2.0.75 1808.24
= 6208.54 x Q.75
=1356.18
Hlwner L - - 176222.09 + 6208.54
due to Clubbmg + 1356.18 183786.81
=183786.81
16. | Total generated BUA for 6082.4 + 6208.54 1347.25 112874 60 +
respective scheme (Rehab =12290,95 * 176222.09 304691.07
BUA + Sale BUA) 1356.18 =289096.69
=2703.43
17. | Total FSI sanctioned for
the scheme (16/5} 2.93 3.32 4.33 4.24
18. } TDR Generated from 11379.50 - 2038.00
Scheme {9-16) 12290.95 - 1576.88
=011.45 2703.43 fsince thers is no #51 cap)
=665.43
19. | Total Sale BUA proposed Nil Nil 111541.35
for the Scheme e 111543.35
20. | TDR Already Claimed 2293.03
21. | Balance Sale BUA for 183786.81- 2293.05
consumption in future rroR-111541.35cC 85G352.41
[15 - 19+20] - granted) = 6995241
22, | Nos. of Tenements to be |
rehabilitated |
a. Residental 430 Nos 85 Nos {2314 + 634) 2948 Nos ' 3463 Nos
b. Residential cum’ 02 Nos - {51 + 12} 63 Nos i B3 Nes
Commercial
¢. Commercial 03 Nos - {85 + 57} 142 Nos 145 MNaos
d. Existing Amenity - (16 + 15) 31 Nos 31 Nos
e. PAP Tenements as
per Clause 3.12/C w2 s 588 Nos 583 MNos |
{Provisional}
Total 435 Nos 85 Nos 3772 Nos 4292 Nos
23. | Amenity Tenements ' i
proposed 1
a, Balwadi 05 Nos - 01 No (30 + 6) 36 Nos 42 Nos
b. Society Office 05 Nos 01 No (30 + 13} 43 Nos 49 Nos
¢. Welfare Center 05 Nos 01 No (30 + 6} 36 Nos 42 Nos
d. Health Center N.A. N.A 06 Nos 6 Nos
e. Yuvakendra N.A. N.A. 06 Nos 6 Nos
f. Community Hall MN.A. N.A. 1 Nos I No
Total 15 Nas 03 Nos 128 Nos 146 Nos |
towards

5. That the Developer shall pay Rs. 40,000/- per tenement
Mazintenance Deposit for newly added Shun Dwellers and shall also pay
Infrastructural Development charges @ Rs. 560/- {Suburbj/ Rs. 840/-
{City) per sg.mt.} to the Shum Rehahilitation Aunthority as per Circular no.7
dated 25/11/1997 as decided by the Authority snd shall also pay
Infrastructural Charges at rate of 2% of Ready Reckoner Rate as prevailing
on date of issue of this Revised LOI, to thé Shim Rehabilitaton Authority,
for the Built Up Area over & above the normally permissible FSI {excluding
Fungible Compensatory Area).

7. That the Developer shall Provide 588 No of Provisional PAPs (Resi - S519;
Comm - 68 & R/C - 1) of the Schcme inn lieu of Non-Eliglble Tenements of




1
B

25.

The Prowsmnal PAP tenements will be handed over ’co ﬂ:é Non—Ehg;tble

Tenants of the Scheme after receipt of the Eligibility from ﬂ:e Concern
Depa.rtment/Auﬂmr;ty and no Third party Rights shall be cmated for the
said Tenements, also after obtaining the Final Eligibility in the Scheme, the
balance Provisional PAP Tenements (if any) proposed for Non-Eligible
Tenants will be handed over to SRA.

. The amenity tenements i.e. Balwadi as mentioned in Parameter table Sr.

No. 23 of Condition No. 4 shall be handed over to Women and Child
Welfare Department, Government of Maharashtra as per the directives
given by the additional Chief Secretary, Women & Child Welfare
Department, Government of Maharashtra, in meeting held on 18.10.2011
as per Circular No. 129 and rest of the Amenities as mentioned in Sr. No.
23 of Condition No. 4 including separate structure of Community Hall
abave shall be handed over to the slum dwellers society to use for the
specific purpose only, within the 30 days from the date of issue of OCC of
Rehab/Compesite Building. Handing over/ Taking Over recelpt shall be
submitted to SRA.

The Consent/Letter from the Society will be insisted for ag;reemg to the
same before issue of Plinth CC to Commumnity Hall Building.
Society/Developer shall indemnify SRA & Its Staff that, they will not
misuse the Community Hall proposed in Scheme as separate Structure in
future. The said Indemnity shall be submitted before approval of Amended

Plans to Rehab Building Neo. 15.

. That, you shall submit the Remarks from Ch.E.{SWD] (Planning Celi)

regarding the Shifting & Covering of Existing Nalla below the 22.80 Mts
wide Realigned D. P. Road before Re-endorsement of CC to Rehab Building
No. 16 of the Scheme and to submit the Phase Program along with bar
chart for development work of diverting and construciing the Drainage
Channe! below the realipnment of 22.80 Mts Road along with this
realigned 22.80 Mt wide Road & R.G. falling within the Scheme boundary
tfor newly added area) before Re-endorsement of CC to Rehab Building No.
16. The Development of the Naila and Road over the Nalla, R.G. as per the
Remarks & Specification of MCGM shall be developed by the developer at
their own cost and the same shall be handed over to MCGM/Appropﬂai_c

authority before OCC to the Rehab Building No. 16. .

That the NOC from CFO department for the buildings/Open
Spaces/Parking System etc. in the S. R. Scheme, shall be submitted
before issue of Further CC to respective bujlding. T

That you shall submit the NOC from E.E. [T & C) or as pef the provisions
of EODB Circular NO. 177/187 for proposed Mechamzed Parking
System/Parking Tower and Maneuvering point of view before issue of

3
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¥ SRAJENG!219/G8/ML&PL/1O! )
eff 'CC to Rehab Building No. 16 and by insisting tri-partite

flent for maintenance of parking Tower/puzzie parking system on
ines of maintenance of electro-mechanical instaliation as insisted in

27. That NOC/Remarks from EE (M & E) or as per the provisions of ECDB
Cireular NO. 177/187, for propesed Artificial Ventilation Shafts, in Rehab
Building and for Puzzle/Stack/Mechanical Parking System/Parking Tower
shail be submitted before Further CC to the building no.16 & That, you
shall maintain the Parking System for the period of 10 Years from the date
of the OC to the Building No. 16 and you shail incorporate the said clause
in Tripartite sgreement to be submitted for Maintenance of the Mechanical
services. The RUT from the developer mentioning the above requirements
shall be insisted before issue of Amended Plans to the Rehab Building No.
15 and completion to that effect before OC to respective Rehab Building.

Additional Conditions are as follows:

30. This LOI is issued on the basis of documents submitted by the applicant.
if any of the document subrmitted by Architect/ Developer/ Society or
Owner are proved fraudulent/misappropriated before the Competent
Court/HPC and if directed by Competent Court/HPC to cancel the LOL
then the LOL is liable to be cancelled and concerned person/ Society/
Developer/ Architect are lisble for action under provisions of Section
101, 102 of Indian Evidence Act 1872.

31. That you shail submit Revised NOC for Environmental Clearance for the
project as per MOE & F, New Delhi’s Notification issued under No. 5.0.1533
dated 14/09/2006, under sub rule {3) of rule 5 Environment (Protection)
Rules 1986, as directed by NGT on 03/12/2018 under orders No. 0.A. No.
1017/2018 before commencing the construction beyond Sanctioned
Construction area as per last issued NOC under No. SEAC - 2013/CR -
135(1}/C — 1 dated 28/01/2016, submitted to this office.

32. The Developer shall complete the rehab component of project within the
stipulated time period froni the date of issue of CC to Composite building
as mentioned below :-

Plot area above 4000 sq.mt. — 60 months.
In case of failure to complete the project within stipulated time period the
extension is obtained from the CEQ/SRA with valid reasons.

33. That the rain water harvesting systein should be instalied/ provided as per
the direction of U.D.D., Govt. of Maharashtra under No. TPB/432001 /
2133/ CR-230/ 01/ UDb-11 DTD, 10/03/2005 and the same shall be
maintained in good working conditions all the time, failing which penalty of
Rs.1000/- per annum for every 100 sq.mt. of built-up area shall be levied.

s
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ST SRA/ENG/219/G8/ML&FL/LOL
. 3% Thae'fpu shall submit the NOC from Commissionely

of Plinth CC to the structure proposed for Religious achhlgg
{20 .
R6S 1.5 ie. Play
Ground) proposed at One Location and admeasuring to13964.57 Sq.Mts
{min), to MCGM before issue of CC to the last 25% Builf:ap Area of the
Sale Compenent. The P. R. Card with area mentioned n the Name of
MCGM shall also be submitted before Full OC to the Sale Co:ﬁpunent.

36. Thar you shall hand over D. P. Road/Proposed R. L. Aﬂ‘ecﬁng‘:the Scheme
Plot, before issue of CC to the last 25% Built up Area of the Sale
Component. The P. R. Card with area mentioned in the Name of MCGM
shall also be submitted before Full QC to the Sale Component.

37. That being the High Rise Rehab Building you shall comply the following
Conditions:

a. Appointment of Project Management Consultants (PMC) with prior
approval of DY.ChE. (SR4) / Executive Eng. (SRA) for the
implementation / Supervision/ Completion of the S.R. Scheme.

b. That the PMC appointed for the Scheme shall submit quarterly
progress report to the Slum Rehabilitation Authority after the

issue of Letter of Intent.

c. Appointment third party quality auditor with prior approval of Dy.
Ch. Engz. (SRA] /jExecutive Engineer (SRA) for quality audit of
building work at various stages.

¢. For submission of Registered Tri-Partite Agreement among
Developer, Slum Societies & Lift Supplying Co. /Firm for
comprehensive maintenance of the Electro Mechanical systems
such as pumps, lifts etc. and for obtaining renewal/clearance
certificate from Competent Authorities as rules for a period of 10
years from the date of issue of occupation certificate to the
Rehabilitation/Composite  building as per circular No.
SRA/ENG/2364 of 29/05/2008.

e, Installation of the fire-fighting systems as per ggqgirgmg,n_t;of CFO
and execution of tri-partite agreement for comprehensive
maintenance for the period of 10 vears.

f. Vetting of another structural engineer to re view the structural
design of the building in the scheme.

g As per the policy, the developer has to maintain the -high rise
Rehab Building from the date of occupation of Rehab bldg. The
registered undertaking from the developer will be insisted to

7 ; - 4 ‘
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P mzm/mgmsfmn/mx
mmntam the High Rise Rehab Bidg. for a period of 3 years from

e date of oceupation of the said buiidings.
The registered undertaking to that effect will be submitted before
' approval of Amended Plans to Rehab Building No. 15.

 defect Liability for Rehab buildings ie, repairing and re-
jor: will be for period of 3 years from the date of occupation of the

’I‘hat you shail get the Plot Boundary demarcated for the 5. R. Scheme and
submit the Plan along with the Plot Ares certification for the Scheme
Boundary, due to changes in plot area before issue of any approval to Sale
Building in future. Upon cettification of the area, if there is difference in
Area considered under this LOI, then the revisien in LOI and its parameters
shall be obtained,

40. That you shall obtain the approval for Revised Layout of the Scheme, before
granting OCC to last Rehab Building / before issue of any approval to the
Sale Building in future in the layout whichever is earliest.

41, That the Signature of the Commercial tenements of the Scheme cn Plans
shall be submitted before issue of Further CC to the respective Rehab
Building, for confirmation of location of Commercial T/s.

42, That you shall submit the RUT mentioning that, you shall maintain the
Parking Systemn proposed in form of Parking Tower for the Rehab
Tenements, for the period of 10 Years from the date of the OCC to the
Rehab Building and you shall incorporate the said clause in Tripartite
agreement to be submitted for Mainteriance of the Mechanical services,
being the Parking Spaces for Rehab units are proposed in the Parking
Tower, before issue of CC to the Sale Wings of Composite Building.

43, That you shall submit the letter from the Society for the proposed integrated
parking in parking tower, before granting FCC to Rehab Building No. 16.

44. That the conditions mentioned in circular dated 28/08/2019 issued by
Govt. of Maharashtra relevant to Amendment in Sec. 15A of Slum Act 1971,
shall be complied with.

45, That you shall submit the application for approval of Amended plans of
existing ongoing Sale Building of the Scheme as per the CEC (SRA}s
approval granted. whlie 1ssu.mg Further CC to Tower B’ on 21/08/2019
and get . appmved ‘Defore requcstmg the OC to any part of the Sale
Building.. . :

46. That the work shall n_ot darried out between 10.00 PM to 6.00 AM only in
accordance with rule SA (3} of noise pollution (regulation & Control) Rules
2000 & the provision of notification issued by Ministry of Environment &
Forest Dé}iaxﬁnent.

w,\wé):fl ‘ﬁ'[[/_ s
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' SRA/TNG/219/GS/ML&PL/LOT i
hat you shall submit undertaking stating therein that,

onsultant & or any other Consultant required as per spemﬁc sn‘.e
conditions. The entire responsibility in this regard shall vest with developer.

48. That you shall abide with all the proceedings/orders of court of Law or any
judicial/cozy judicial forums arising out of 8. R, Scheme under reference if
any. You shall submit propesals by taking due cognizance of it from time to
time.

49. No additional sale component apart from sanctioned aiready by Ex.CEO will
he permitted unless submission of scrutiny sheet from Dy, Collector [SRA) is
submitted.

50, Thati you shall restrict the height of buildings as per Civil Aviation NOC.

If applicant Society/Developer/Architect are agreeable to all these above
conditions, then you may submit propossl for approval of plans separately for each
building, in conformity with the DCPR 2034, in the office of the Slum
Rehabilitation Authority.

Yours Faithfully,

{Hon' CEQ{SRA) has approval the Draft LOI}

?0?‘?




Date: ”

kL 0T 0%

M/s. Skylark Buildcon Pvt. Ltd.

And Vrunda Enterprises (Jointly},

34-B, 402, Sagar Avenue, 5% Floor,

Jn. Of 8. V. Road & Lallubhai Park Road,
Andheri (W), Mumbai-400058.

Bub

Ref

Grant of Revised LOI for Proposed S. R. Scheme of Sai Sunder
Nager CHS Ltd. & Others on plot bearing F. P. No. 1076, 1077,
1078 of TPS - IV of Mahim Division, C. 8. No.. 286 {pt.) & 912 of
Lower Parel Division and cliubbed scheme of Gomate Nagar CHS
LTD. on plot bearing C. §. No. 438 ‘& 1268 of Lower Parel
Division & Nehru Nagar CHS Itd. on C. 8. No. 268 {pt.], 286 {pt.),
437 (pt.) of Lower Parel Division and. with .emalgamation of
proposed 5. R. Scheme of Balk:rls.hna Gawade. CI-IS Ltd. on plot
bearing C. S. No. 812 & C. S. No. 288 [pt)wﬁhproposcd 5. R
Scheme of Mubadeveli Prabhadevi CHS (Prop.} % 7 othiers on plot
bearing C. S. No. 911 & 24/911 of Lower Parel Division, in G/S

Ward.
SRA/ENG/219/GS/ML & PL/LO!

With reference to your above implementation S. R. Scheme proposal, you

are hereby requested to pay the premium as per directives from Govermnment of
Maharashtra Notification under no. TPB/4308/897/CR-145/08/UD-11 of
16/04/2008 and final order dated 28/06/2012 and as per payment schedule
mentioned in Government Resolution uader No. ?ﬁﬂﬂ’f—?“éﬂg;ﬁ'?aﬁ/-%%\?w&

I L

No. SRA[Eng(ﬁesk—f j-GS ‘

T 3082030 L

5 ;\m i & :

1 Land rate considered for the|: Rs. 1,60,445/-{ T o>
scheme as per the O.N. for Avg. ' :

Ready Reckoner Rates in the
Sc]‘[éme situated on difference

zones as per SDRR

Administrative Building, AnanthekarMm:g, ‘Bt E), Mu"

. 1 022-26565800,/26590405/1879 Fax : 91-22-26500457 Webs!te i
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: plot  area. Bor]: |66748.16-65313.01 f{As per
the Land Premfusm-as | | earlier LOI did. 17.03.2017) =
Notification at this 1435.15 sq.mt.
otal payable amount 25% in: Rs. 5,75,65,660.44
terms of Rate mentioned in Sr. Say Rs. 5,75,65,700/-

No. (01) above (Rs. 1,60,445/- x
1435.15 x 25%)

4 1st installment 10% ‘of Sr. Neo.i: |Rs.57,56,570/-
{01) above before issue of LOI

5 2nd ingtaltment of 10% of Sr. No. |: Rs. 37,56,570/-
{03) above before issue of C.C. o
“sale building/wing

6 3 installment of 80% of Sr. No. |: Rs. 4,60,52,560/-

4 {03) above before O.C. to sale
building/wings in the 8. R.

Scheme under reference.

e
o &

' This is to inform you that in case society / developer fails to obiain I0A
and CC within the stipulated validity period and payments are not made as per
ahbove schedule, penal Compourid Interest on the amount payvable will be
recovered as per SRA Policy. ‘The payment will be accepted in the form of
Demand Draft or Pay Orders only.

You are hereby instructed to pay the 1®t  installment of Rs.
57,56,570/- immediately thereafter the LOI will be issued which may please to

g _ 3 . Yours faithially,
¢ #F © -
- RPAL
Q’O)(DG\Q q Q D\’G Executive Engineer-G/g/
? O Q ':2 Shum Rehabilitation Authority
Copyio:
1. Architect:

Shri. 8. Neve of M/s. Weymore + Consultant Pvt. Ltd.
302, Omkareshwar, Behind Kanddrpada Talav,
Link Road, Dahisar (W), Mumbai-400068.

2. F:C.(SRA) < BN ER l
' Subrmitted for informati m;please.
J 5 i
H
PO | !
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Dinesh Mchan Naik

Room Na.3, Talukdar Chawl,

Sai Bab Road, - X
Jawahar Nagar, Khar Epal

Bandra {Easl}

Bandra(East) Mumbal Mumbai
Maharashtra 400051

9930557757
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